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Violation of    Rules in granting    Exten- 
sion in Service in the Office of the Deve. 
lopmeut   Commissioner  (Handicrafts) 

2113. SHRI     SYED SIKTEY RAZI: 
Willi the Minister of    TEXTILES be 
state: 

(a) whether it is a fact that instruc- 
tions/rules have been violated by the 
Office of the Development Commis- 
sioner (Handicrafts) and also proper 
procedures were not followed in the 
matter of granting extension of service 
On attaining the age of superannuation 
and on completion of prescribed period 
of deputation; and 

(b)' if so, what action is being taken 
to rectify matters and fix responsi- 
bility  for  the  irregularities? 

THE MINISTER     OF     TEXTILES 
WITH    ADDITIONAL    CHARGE OF 
THE  MINISTRY OF FOOD  PROCESS- 
ING INDUSTRIES     (SHRI    SHARAD 
YADAV): (a)  No, Sir. 

(b) Does not arise. 

Loan Melas held by the New Government 

2114. SHRI KAPIL VERMA: 
KUMARI ALIA: 

SHRIMATI VEENA VERMA: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether any "loan melas" were 
held after installation of the new 
Government at the centre and whe- 
ther the melas will be continued in 
the new financial year; and 

(b) what is the amount distributed 
at the melas during the current finan- 
cial year and also during the last 
three months and what is the alloca- 
tion for next year? 

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
(a) and (b) Neither the Central Gov- 
ernment nor the Reserve Bank of 
Indiax have formulated any scheme 
for disbursement of credit by banks 
through "loan melas" or Credit 
Camps. The public sector banks have 
been organising the credit camps in 
order to provide credit assistance to 
weaker sections. The data reporting 
system of banks does not yield any re- 
gular information in respect of such 
camps. 

 


